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Tribunal's Order Dated: 19.2.1990

}Mr.V.B.Marathe for the applicants is present. UWe
have hgard Mr.C.J.Shah with Mr.V.G.Rege and Mr. Subodh Joshi,

|

learne% advocate for the respondents.
|
|

2, éy order dated 23.1.1990 we had issued notices to Mr,

M.B.Tal‘, Chief Operating Superintendent, C.Rly., Bombay V.T.,

Wr.K.N.Qhargava, Divisional Railway Manager, C.Rly., Solapur
and Mr.ﬁs.P,Desai, Addl, Divisional Railuway Manager, Central
RailuayJ Solapur. The above officers were asked to remain
present bersonally before this Tribunal on 7.2.1950, But

that datk was postponed to today because it was not possible

to serve notices on them before that date.
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3. )day, each of these officers have filed separate

.
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affidavit. They are also present before us. They have pointed
out that Ehe direction in the order dated 25.9.1989 is fully
complied Ulth by pUbllShlng the panel by Notification dated

1¢2.1990., By that Notification, a copy of which is attached
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to Mr. Bhargava's affidavit, the result of selection

conductediin DRM's Office, Solauur, on 9.6,89 and 16,5.89 for

the post of Passenger Guards pas notified and 37 emplovees,

" two of uhom are SC Candldates, are placed on the panel for

!

‘promotlon to the post of Passenger Guard,
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4, ‘ We, itherefore, find that the directions given by this

\

Tribunal oq 25.9.1989 are complied with. It was not for complyihg

with these directions that the Contempt Petition was required

to be Filediby the applicants. UWe may point cut that in sach
ﬂ tendered
affidavity t the officer concerned has/ unconditional and unquali-

fied apology for the error commltued by him. In vieuw of all
the above F%cts, Wwe nou dlspose of M.P.No., 907/89 which ue have
treated as QOntempt Petition, There will be no order as to

costs. The Contempt proceeding is dropped.,

(m.Y.PRTOLKAR) . .MUJUMDAR)

Member (A) Member (J)
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